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(c) the steps being taken to implement the same?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE) : (a) to (c) Federation of Indian
Chamber of Commerce and Industry has not suggested
“any change in the Exim Bank Policy for reducing import
:intensity of exports. However, their suggestions along with
.those of other such Associations, have been received for
improving the competitiveness of Indian industry in the
global market. The Government is giving due consideration
to all these suggestions while finalising the amendments
to the EXIM Policy which is likely to be notified soon.
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1529. SHRI K.D. SULTANPURI : Will the Minister of

FINANCE be-.blééSGd to state: )

(a) the backlog of reserved posts in various
nationalised banks, category-wise, as on March 31, 1998;
and

(b) the steps taken to clear this backlog till 31st
January, 19997
R

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) The
backlog of reserved posts for Scheduled Castes (SC),
Scheduled Tribes (ST) (as on 30.6.1998) and Other
Backward Classes (OBCs) (as on 31.12.1997) in
19 nationalised banks is given below.—

Cadre sC ST osC
Officers 149 106 109
Clerks 601 835 959
Sub-staff 366 664 832

(b) Nationalised Banks have taken necessary action
for recruitment of employees belonging to reserved
categories in order to clear the backlog.
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Cases of WCL and SECL In High Court/
Supreme Court

1530. SHRI BIJOY KUMAR “BIJOY" :
SHRI SURENDRA PRASAD YADAV
(JAHANABAD):

Will the .Minister of COAL be pleased to state:

(a) whether a large number of cases registered with
Labour Tribunal Boards have been challanged in the
Jabalpur High Court and Supreme Court by the W.C.L.
and S.E.C.L. units of Coal India Ltd. without the
permission of the Ministry;

(b) it so, the details thereof and the steps taken by
the Government in the matter;

(c) the number of cases filed by W.C.L. and S.E.C.L.
against the Labour Tribunal Boards pending in Jabalpur
High Court and Supreme Coun, till date;

(d) whether some of the cases in the above courts
are lingering for the last eight years;

(e) if so, the amount paid to advocates as fee by
these companies during the above period; and

(f) the steps taken or being taken by the Government
to settle the cases?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI DILIP RAY) : (a) to (f) Information is being
collected and will be laid on the Table of the Sabha.
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Export of iron Oro
1631. MAJOR GENERAL BHUVAN CHANDRA
KHANDURI, AVSM : Will the Minister of COMMERCE be
pleased to state:

(a) the quantity of iron ore exported during 1997 and
1998, country-wise;

(b) whether the Governmant propose to restrict the
export of iron ore instead export of semi-finished steel
items;

(c) it so, the getails thereof; and

(d) if not, the reasons therefor?



